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LEGISLATIVE ASSEMBLY

NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1

(Brief summary of proceedings)
Thursday, 07 June 2018 / 17 Jyeshtha 1940 (Saka)

Shri Ram Niwas Goel, Hon’ble Speaker in-Chair

Shri Vijender Gupta and other Members of BJP demanded that their notice for calling
attention should be taken up. They stood up and argued with the Chair in spite of the
Chair’s statement that they had been asked to meet him in his Chamber on the previous
day.

(2.15 PM : Members of BJP walked out of the House in protest.)

Questions Hour :

The Chair stated that Starred Question No. 14, 16 and 19 which had been originally
listed for 06™ June, 2018 would be taken up first as decided on 06™ June, 2018

Starred Questions No. 14 (Revenue Department) was asked and replied to. The Members
were not satisfied with the reply. The Hon’ble Minister of Revenue stated that in spite of
his directions, the officers had not provided him with complete information.

In reply to Starred Question No. 16 (Revenue Department), Hon’ble Minister of
Revenue stated that as directed by the Chair, he was forwarding the comments of the
Divisional Commissioner although he did not agree with the explanation of the Officer
or the reply to the question.

In reply to Starred Question No. 19 (Education Department), Shri Manish Sisodia,
Hon’ble Deputy Chief Minister informed that reply to only ‘Part-A’ of Starred Question
No. 19 had been received and information regarding remaining parts had not been
submitted by the Education Secretary on the grounds that they pertained to ‘service
matters’. He stated that he did not agree with the explanation or the reply of the
Department and would send the same with his comments.

Directions of the Chair regarding extension of sitting of the House:

Taking the sense of the House, Hon’ble Speaker extended the sitting of the Second Part
of the Seventh Session of Sixth Delhi Legislative Assembly upto 11™ June 2018. He
directed that these three starred questions were again being listed for answer on 1"
June, 2018 and also directed that complete replies to the questions should be provided by
the concerned Secretaries to the Ministers. He also directed that the concerned
Secretaries should be present on 11t June, 2018.

Starred Questions No. 21 & 22 were asked and replied to. Replies to Starred Questions
No.23 to 40 and Un-Starred Questions No. 38 to 110 (except unstarred Question No. 46,
70, 78, 80 & 89) were placed on the table.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister made a brief statement
regarding refund of excess fees to the parents by Private Schools as had been assured by
him while replying to Starred Question No.1 on 06" June 2018.

Special Mention(Rule-280):

The following Members raised matters under Rule-280 with the permission of the Chair:

1. Smit. Sarita Singh 5. Sh. Prakash
2. Sh. Som Dutt 6. Ms. Bhavna Gaur
3. Sh. Surender Singh 7. Sh. Ajay Dutt

4. Sh. Vijender Garg

Discussion on Government Resolution (Rule-90) continued :

Discussion on the following Government Resolution moved by Shri Manish Sisodia,
Hon’ble Deputy Chief Minister on 06™ June, 2018 continued :

‘Keeping in view the aspirations of the people of Delhi for a better quality of life
commensurate with their contribution to the economy;

Also keeping in view the fact that the multiplicity of agencies have created obstacles in
the all round development and progress of Delhi as a world class city;
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Observing with concern that vested interests with no accountability have manipulated
and corrupted the existing system of governance which was guaranteed by the
Constitution for the people of Delhi;

Also noting that all the major political parties have supported the idea of full statehood
to Delhi in their respective manifestoes;

This House resolves that the National Capital Territory of Delhi should be granted full
statehood immediately.”

The following Members participated in the discussion.

6. Shri Gopal Rai, Hon’ble Minister of Labour

(3.48 PM : Members of BJP came back in the House.)

The Chair adjourned the House for 30 Minutes for tea-break.

House reassembled.
Hon’ble Speaker in-Chair.

Shri Vijender Gupta, Hon’ble Leader of Opposition and other Members of Bhartiya
Janta Party stood up and stated that Hon’ble Deputy Chief Minister had made incorrect
statement in the House regarding Janlok Pal Bill. They also sought to know about the
action taken by the Chair on the letter submitted by them in this regard.

They came in the well of the House and started exchanging arguments with the Chair in
spite of his replying that he was seeking the comments of the Hon’ble Minister in this
regard. .

The Members of the BJP continued shouting from the well.

The Chair adjourned the House upto 5.00 PM due to continuous disturbance in the
proceedings.

House reassembled.
Hon’ble Speaker in-Chair.

Uproar in the House continued.

The Chair named Shri Vijender Gupta, Hon’ble Leader of Opposition and later Shri
Manjinder Singh Sirsa for their indecorous behaviour.

As the Members refused to withdraw voluntarily, the Chair directed the Marshalls to
escort him out.

Shri Jagdish Pradhan walked out in protest.

The Chair informed the House that the letter submitted by the Members of BJP had been
referred to Hon’ble Deputy Chief Minister for his comments and expressed his regret on
the conduct of the Members.

Discussion on Government Resolution (Rule-90) continued :
The following Members participated in the discussion.

7. Shri Somnath Bharti

8. Shri Madan Lal

9. Shri Anil Kumar Bajpai

10. Shri Rituraj Govind

11. Smt. Bandana Kumari

The Chair adjourned the House upto 2.00 PM on Friday, 08 June 2018.

C. Velmurugan

07"™ June, 2018 Secretary
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